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{.  Sh. £.B. Gupta,
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7. Sh. K.C. Angra,
s/o Sh. Rasant Ram,
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4, Sh. V.D. sachdeva,
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5. sh., J.L. Sharma,
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Nagar Park, Snahdara,
Delhi-87.

7. Sh. Madan singh, !
s/o late Sh. S. sunder Singh, !
R/o DDA Flat 58E/DB BlOGK, 4

Near Hari Nagar Clock Towei,

Hari Nagar, l
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g. Sh. Krishan KUMET ~
sfo-Sh. AmolateBani, ' \
R~-5, Sector X1 Noida.

|
g, Sh. Ved parkash L¥l, k
s/o Sh. Nand Lal, . , - BN
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Delhi. '

10. Sh. Gopal Krishan Amrit,

s/o Sh.. Jiwan Das,

79, sandesh Vihar,

pitampura, Delhi-34. © ... Petitioners
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Sh. A.V. Gokak,

versus €5<7
Secretary,

Deptt. of Telecommunication and

Cnairman Telecom Commission,

Sanchar Bhawan, Ashoka Road,

New Delhi. .+ Respondent
(through Sh. A.K. Sikri with Sh. A.K. Upadhvyava)

» ORDER(ORAL)
Hon ble Dr., Jose P. Verghese, Vice-Chalrman(J)

The learned oéunsel for the respondent:
submits that the preparation of the seniority list is
complete and the consequential benefits available (o
the applicant on the basis of his higher seniority 1is

being calculated and the same will be paid within four

weeks with nay. The interest, if any, applicable
under the referred judgement in the original

application vide para-4 shall also bhe pald by the said
date. With this, this contempt petition is disposed
of. Notice issued to the alleged contemner is

discharged.
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Mamber (A) Vice-Chairman(J)




